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ment. We will do only a part of the job.
What the West Bengal Government and the
Bridge Commissioners will say, whether
they will require consultancy or not I do not
know. It is not for me, it is for the West
Bengal Government to decide, but they have
told me that they will take at least five years
and they will try to complete it within that
time from the start of the work.

MR. SPEAKER: The question is:
“That the Bill be passed.”

The motion was adopted.

16.11 hrs.

STATUTORY RESOLUTION RE, ESSEN-
TIAL COMMODITIES (AMENDMENT)
CONTINUANCE ORDINANCE; AND
ESSENTIAL COMMODITIES (AMEND-
MENT) CONTINUANCE BILL

MR. SPEAKER: We take up the Reso-
lution and the Bill. They will be discussed
together as already intimated. The time
allotted is two hours,

AN HON, MEMBER.: The time may be
extended.

MR. SPEAKER: This has been fixed by
the Business Advisory Committee and
approved by the House.
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"MR. SPEAKER: Resolutlon moved:

“This House disapproved of the
Bssential Commodities (Amendment)
Continuance Ordinance, 1969 (Ordinance

No. 10 of 1969) promuigated by the Presi-
dent on the 30th December, 1969.”

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS (SHRI RAGHUNATHA
REDDY): Mr. Spesker, Sir, on. behalf
of Shri Fakhruddin Ali Ahmed, I beg to
move: '

“Tbnt the Blll to continue the Essen—
“tiat Commodities (Amendment) Act, 1964,
for a further period, as passed by Rajya
Sabha, be taken: into copsideration.™

The Bill seeks to extend the period of
operation of the Essential Commodities
(Amendment) Act, 1964 for a further perlod
of two years after 31-12-69.

The Essential Commodities (Amendment)
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Act, 1964 had insetted Section 12A in the
Essential Commodities Act, 1955. This
Section provides that the Central Govern-
ment may, in the interest of production,
supply or distribytion of any essential com-
modity and other relevant considerations,
by notification in the official gazette, specify
an order made under Section 3 of the Act
to be special order and when such a noti-
fication is issued, the contravention of the
said order can be tried summarily. The Act
of 1964 also inserted Section 8A in the Cri-
minal Law Amendment Act, 1952 which
empowers the Special Judge trying an offence,
specified under Sub-Section (1) of Section 6
of the Criminal Law Amendment Act, 1952,
alleged to have been committed bv a public
servant in relation to the contravention of any
special order as notified under Section 12A
of the Essential Commodities Act, 1955, to
try the offence summarily. The period of
operation of the Essential Commodities
(Amendment) Act, 1964 was originally upto
31st Dacember, 1966 but was extended upto
31-12-1969 by an amending legislationin 1967,

The supply position of a number of essen-
tial commodities continuing to be subject
to spasmodic shortage makes it necessary
for the Central and State Governments to
retain the provision of the Act enabling courts
to try summarily contraventions of the special
orders. All the State Governments, except
the Government of Jammu & Kashmir
(whose reply has not yet been received), and
the Administration of Union Territories are
of the opinion that the provision for summary
trials should be extended beyond its present
expiry date namely 31-12-1969 for a further
period of two years. The Ministry of Food,
Agriculture, Community Development and
Co-operation have declared several orders
issued by the State Governments undar the
Essential Commodities Act as special orders
for purposes of summary trials. We have in
our Ministry also, in the past, declared
certaln orders lssued by the Governments
of Mysore, Maharashtra, Kerala and
Madhya Pradesh as special orders for pur-
poses of summary trials under these provi-
sions,

The Ministry of Home Affairs have been
furnishing statistics of the police cases tried
summarily by special courts in the various
States and Union Territories under the
Essentig]l Commoditios Act, During the
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year 1968, 17960 cases were put up for
summary trial in various States and 6018
persons were convicted. During 1969, 8422
cases were put up for summary trial and
4330 persons were covicted. It will be seen
from the statistics that the State Govern-
ments and Union Territories have been
utilising the provisions for summary trial
under the Essential Commodities Act and
have found these provisions useful. In view
of this, T am certain the hon. Members will
agree with me that the provisions of the
Essential Commodities Act for trying offences
summarily should be extended for a further
period beyond 31-12-1969 and which has
been fixed in the Bill as 2 years,

As the House is aware, this Bill was in-
troduced in the winter session of the Rajya
Sabha on 22-12-1969 but could not be con-
sidered and passed by that House for want
of time. Since the last winter session of the
Parliament had come to a close on 24-12-1969,
and there was need for the continuance of the
provisions for summary trials beyond
31-12-1969, an ordinance was promulgated
by the President on 30-12-1969. By this
Ordinance the duration of the 1964 Amending
Act was extended for a further period of
2 years from 31-12-1969. Tt is now proposed
to replace this ordinance by this Bill. In
view of the issue of the Ordinance, certain
consequential amendments to the Bill have
also become necessary. [T now request that
the Essential Commodities (Amendment)
Continuance Bill, 1969 be considered by
the House.

MR. SPEAKER: Now Mr. Kanwar
Lal Gupta’s Statutory Resolution disapprov-
ing the Ordinance and the Essential Com-
modities (Amendment) Continuance Bill
are both before the House.

SHRI S. M. BANERJEE (Kanpur):
I would like to know when the Home Minis-
ter is going to make a statement on the attemp-
ted murder of Mr. Jyoti Basu.

MR. SPEAKER: He told me that he
would make a statement in the evening. When
will the Home Minister make the statement ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
I will check up and let you know, Sir.
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SHRI M. S. MURTI (Anakapalli): This
Bill secks to extend the operation of the
Essential Commodities Act 1964 for a fur-
ther period of 2 years and then the Ordinance
is brought before the House which was pro-
mulgated in December, 1969. 1 wonder
whether there is any need for this action at
all. When the Government is vigilant there
is no need for this at all. They say that it is
because there is delay in getting the approval
of the State Governments that this measure
is brought. The ordinance had to be brought
because it could not be passed by both
Houses of Parliament. I want to know
whether the delay is on the part of the State
Governments or on the part of the Central
Government which took their own time,
Did the Central Government prescribe any
time-limit for the State Governments to send
in their replies? That is the point T would
like to be clarified by this Government.

A number of articles are coming under the
Essential Commodities Act and all these are
in short supply. It has been there for the last
20 or 25 years or even more but yet no attempt
has been made by this Government to in-
crease production and give the articles to the
people at a fair price. This has not been done
so far, There has becn no attempt on their
part to do this. We find that three succes-
sive Five-year Plans are over and we are just
entering into the fourth Five-year Plan but
even then this short supply is there in respect
of various commodities. Our economy is in
shortage; everywhere there is shortage. Take
for example, foodstuffs, steel, iron, sugar,
jute, cement, paper—everything. There is
short supply there. It can be called an eco-
nomy of shortages, We do not know how
we are going to tackle this problem. There
are shortages in respect of various commo-
dities. In the original Act it has been said
that they have powers to bring in anything,
any arable land under cultivation....

16.43 hrs.
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... and in that particular and the kind of
foodstuffs that are to be specified by the
Government should be grown. But I ask
this Government whether they have taken
any action in this regard. Did they ask any-
body to grow only a particular type of crops
in any region? Why the Government should
take upon itself all these powers when the

Commodities (Amdt) 250
Continuance Bill
Government cannot jimplement them ?
Therefore, Sir, 1 cannot understand the
way in which the Government is functioning.
No attempt has been made to produce food-
stuffs and other things which are in short

supply.

There are various things where production
gaps are there. Not only in foodgrains, but
it is there in edible oils, industrial raw
materials, everywhere we find this production
gaps. Even in respect of industrial raw
materials production gaps are there. No
attempt has been made to increase the raw
material supplies. The original Act referes
to proper distribution, proper production and
proper supply at a fair price. But nothing
has been done so far in respect of these
things. What has been done is, as Mr.
Kanwar Lal Gupta says, only blackmarket
is increasing. One Minister here, Mr., K. C,
Pant, when somebody referred to the black-
marketing the other day, said when there are
no controls how can there be a black-market.
That is how they take shelter under these
things.

So far as there is control, how can there
be black-marketing. This is something
strange. I am reminded of a short story which
I have heard when I was in the school. The
Governor visited my school when my teacher
was teaching me Mathematics. The teacher
asked: The thief is running at the rate of
four miles an hour. A policeman is chasing
him at the rate of six miles, What will be the
time taken by him to catch him?" The
Govenor exclaimed by saying ‘is there thief
in the British Government administration?
This is what the Governor himself said. When
there is a shortage, there can be control,
There is black marketing when there is con-
trol. The control is meant only for people
indulging in corrupt practices as also show-
ing favouritism etc. Some people are being
given permits for supplying certain items of
foodstuffs and other commodities.  Only
poor common people and innocent people
are being convicted for this sort of thing and
not those who are indulging in corrupt
practices. The man who is indulging in these
corrupt practices gets away with the booty,
That is how this Act is functioning in our
country and there is no need for giving this
slogan for the common man because the
common man is very much in the lime light
nowadays., Shri Jawabarlal Nehru ‘Dis-
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covered of India® whereas Shrimati Indira
Gandhi discovered ‘commonmen of India’.
For implementation of this Act, wide powers
are being taken by Government to put an
ond to these activities practised by these
people. I hope that Government will also
take into account that there is a planned way
of doing this sort of thing. Why should they
come before the House for extension of this
Act once in two years? During these five
years so many commodities come under the
purview of this Act. There is no plan at
present. But, we find that Government comes
up before the House seeking for extension
of this Act for another two years. This is
not the way of functioning of Government.
There must be a certain planned way of
doing these things and planned way of dis-
tribution of commodities and at a fair price.
Otherwise we cannot check the price of the
commodities, Prices are soaring up every
year and for every ten percent increase in
price, Government go on paying Dearness
Allowance to its employees. If there is a
planned way of production, then only the
question of distribution of commodities at
fair price will come in. What is the hap-
hazard way of seeking for extension of this
act for two years? I think Government
should come before the House with a planned
programme for extension of this Act for
five, six or ten years and beyond that we
do not want to extend this Act. This would
create confidence in the minds of the people—
commonmen. Just now the Minister gave
some figures stating that about 17,800 people
had been involved in the food offences. But
of these only 6,000 people have been con-
victed under this Act. Only innocent people
are punished. Summary trial court is being
created. If anyone goes to the court the
police people harass him. Some of these
officers are indulging in corrupt practices
but they are set free. Only the innocent
people are convicted. Summary trials are
going on. I do not know what is the posi-
tion in other places to put an end to the
blackmarketing that is going on. Something
must be done to put an end to this black-
marketing and the people are assured of their
supplies at a fair and reasonable price. 1
would like to know as to what has been
done in this regard to see that the commodi-
ties are made available to the poor people
at a fair price. I think there shouid be a pro-
per plan before coming to the House for
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asking for extension of this Act two
years.

We do not want to extend this act any-
more. If this is the sort of functioning of this-
Government it would serve no useful purpose’
at all in giving this extension to this Act.

Thank you.
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SHRI S. K. TAPURIAH (Pali): Sir,
it is indeed a very happy day today that the
ultra-progressive Choudhuri Randhir Singh
has become a practical progressive man.
1 forgive him for his distrust and rejection of
Swatantra members, but I appreciate that
he has seen the light of the day and by re-
jecting the permit-quota-licence raj and by
denouncing the monolith of the Food Cor-
poration of India, he has today decided to
accept the Swatantra philosophy.

SHRI SURENDRANATH DWIVEDY
(Kendrapara): That is why they are extend-
ing support to you in Gujarat.

SHRI S. K. TAPURIAH: And, are
supporting you in Orissa ?

SHRI SURENDRANATH DWIVEDY:
There is no support in Orissa; you are mis-
taken. (Interruptions).

SHRI S. K. TAPURIAH: But I would
like to explode one myth which Chaudhary
Randhir Singh tried to propound when he
tried to mention the type of cloth that we
use. When we use this terrylene or man-
made yarn in our bush-shirts we are paying
quite a good sum to the exchequer. If I pay
Rs. 100 for my bushshirt I am paying Rs.
50 to the State because 100 per cent duty is
imposed on it. But when these people buy
Khaddar for their kurta or jacket they rob
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The French have a saying “‘drive nature
away and it returns with a gallop”. Destroy
the free market and you create a blackmarket.
You overwhelm the people with a plethora
of laws and regulations and you create a
general disrespect for law. This is what this
Bill is going to do.

The main underlying idea of the Act, as
1 understand it and as you probably under-
stand it, is to check the rise in prices and to
regulate the distribution of scarce essential
commodities. But has the Act succeeded in
it? The answer in one word is *No".

In the last seven years the index number of
commodity prices has gone up by 74 per
cent. If we take the prices of such cssential
commodities as foodgrains, sugar, cooking
oil, clothing etc. it will be seen that the prices
have gone up by 100 per cent, In the last
year alone the general price index has gone
up by 18 per cent. Coming closer to this
month, ever since the budget was presented,
though the Prime Minister claimed in this
House that the impact of her levies would
not be more than 0.1 per cent, there are many
newspaper reports which proclaim that the
prices of commodities on which additional
levies were imposed under the Union budget
have shown increases. There are reports
from Bhopal, Bhubaneswar and other areas
that the prices have gone up. What have the
government done through the Act to stop
the price rise? What is more, addressing the
members of her own party, the Prime Minis-
ter said, that, within a few hours of the
presentation of the budget, her own son
came with a petrol receipt showing the in-
creased price charged from him. Have you
taken any action against the petrol dealer
under this Act? What more proof do you
require than the proof brought to the Prime
Minister by her own son with a supporting

the poor people of some money b the
State is subsidising khadi. So, whereas they
take away money from the State by way of
subsidy, we are contributing to the State

exchequer.

AN HON. MEMBER: What about the
aspect of employment in khadi?

SHRI §. K. TAPURIAH: Don't you
employ men in your mills? So, please do not
bring in such arguments,

voucher? But you did not take any action
because your Bill, as it is today, is only a
whip in your hand and in the hands of your
administrators and officials to blackmail
the people, to terrorize and coerce and harass
those traders who fail to toe your line and
not the other blackmarketeers or those who
play against the social regulations.

The Act has also inherent contradictions,
Why do prices rise? The prices rise when
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demand outstrips supply. When that happens
the only sane action is not by artificially
pegging down prices or by controlling dis-
tribution indefinitely but by letting loose those
forces that stimulate production, For that
purpose also this Act gives power to the
Government for “regulating by licence, per-
mit or otherwise the production or manu-
facture of any essential commodity.” Which
economic law lays down that such malaise
can be cured only by controlling prices and
distribution and simultaneously by restrict-
ing production?

According to government vocabulary,
as [ see it, and as | have bezn seeing it for the
last 22 years, the powers given to the govern-
ment to regulate these by licence, permit
or guotas only means delay, rejection and
harassment, or othersise means only delays,
hampering or stopping production, What
have you done to increase production during
the last few years? What have you done to
increase production of scarce commodities?
Only this morning we were discussing about
paper. The Minister admitted that paper
famine is looming large, is staring us in the
face. Yet what did they do to increase pro-
duction? For the last one and a half years
paper industry is a de-licensed industry.
Only fifteen days ago it was put back in the
licensed list. Is that how you want to remove
or mitigate the shortage or scarcity ?

Many examples can be given how controls
and decontrols work. But I will confine my-
self to only two examples which give different
pictures. One is the case of scooters, where
there is a shortage, where the price has been
fixed by the Government, where the dis-
tribution has been governed by the Govern-
ment regulations, and on all the applications
for increasing production the Government
is sitting tight. It does not take any decision.
But the shortage continues; the mal-practices
continue and the production does not rise.

On the other side, you have the case of
sugar where only partial decontrol took place
and in the last 3 years, the production has
gone up by 2§ times. Why can't you, as a
trial, when you have succeeded in the case

of sugar, extend this principle' or this ex--

periment to other scarcity items also? You
will see the results for yourseif.

Another reason why the Act has failed i
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that you have not judicially implemented it.
At times, you peg down the price of the end-
product without placing similar restrains on
the prices of raw material or intermediary
components. I'can give you another example.
Time and again, you have refused the plea
of car manufacturers to increase their price.
You may have your justifications. Have
you ever invoked this Act to check the prices
of component parts and accessories of auto-
mobiles when you have got the powers to
do so under this Act? Without imposing any
restrictions on the price of steel, alloy steel,
copper wires, copper sheets and multifarous
other parts that go into the making of a
car, what moral justification have you to
control the price of the end-product 7 You
go down the line. It will apply to bicycles;
it will apply to cloth; it will apply to
everything. How do you justify controlling
the price of the end-product with ~prices
spiralling on all other parts of it ?

Sir, if this Act has failed to check rise in
prices, if it has failed to stimulate production
to meet the demand, what has it sucoeeded
in? What would the continuance of this
Act achieve? I do not see anything except
probably there will be more bribery for the
officials and more powers for the Minister
and the people will be coming to them either
for some quota to be released or some favour
to be granted to them,

The proposed continuance of this Act
for a further period is designed to continue
the unconscionable procedure of summary
trial in prosecutions and amounts to conti-
nuance of denial of justice inm such cases.
Broadly speaking, in such cases, the summary
trial has been doing infinitely more harm
than good and, as our. experience goes, as
every single hon. Member who has preceded
me has said, that it has bred widespread
corruption and blackmail. Summary trials,
as our experience has been, are being held
in a most scrappy and perfunctory manner.
Such trials are designed more to strike terrior
and to demoralise than to impart justice.
As such, ‘the provision for summary trial
must be deemed to be the very negation of
justice. Even a cursory analysis will reveal
that 99 per cent of the cases under the Essen-
tial Commodities Act involve contraventions
of an absolutely technical nature, the victims
being in almost all the cases small traders and
agriculturists and-people in femote villages,
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Is it fair to the small trader in a remote
countryside if you haul him up for a summary
trial for such small matters as a wrong form
of accounts or a wrong description of cash
memo? Have you ensured that these ever-
changing forms, etc.,, reach every village
immediately a notification is issued ?

In view of the fact that the Act has failed
to stabilise the prices or to make methods
where equitable distribution of essential
commodities takes place among the people
or to increase the production or to achieve
even one single purpose for which it was
enacted, my party and I oppose this Bill
which seeks continuance for a further period.
T want to make a request that if you wam to
continue for sometime, you try to give thess
things, where you want to regulate distribu-
tion, where you want to regulate prices and
production, to an sutonomous body, not to
a governmental body. You give it a fair
trial. You have secn for 20 years and heard
of widespread corruption it has created.
You give it a fair trial. I am sure, this is not
& request asking for too much.

Sir, I shall conclude by outlining the dif-
ference between our outlook and the Govern-
ment's cutlook on life. Sir, the difference is
like that between the ladder and the queue.
We are for the ladder. Let all try their best
to climb. They are for the queue. Let each
wait in his place till his turn comes. But
we ask, ‘What happens if anyone slips out
of his place in the queue? 'Al’, say the
Government, ‘Our officials—and we have
plenty of them—come and put him back
in it—or put him lower to teach the others.”
And when they come back to us and ask
‘What happens if anyone slips off the
ladder?”, our reply is, ‘We shall have a
strong net and the finest social ambulance
in the world.'

SHRI S. R. DAMANI (Sholapur): I rise
to support the Bill,

SHRI 5. K. TAPURIAH: 1 hope the
textile industry is folowing the Bill,

SHRI PILOO MODY (Godhora): Bet-
weea these two I am not concerned.

SHRI 8. R. DAMANI: Ia a comntry like
oumt when production incresws,  Gomsap-
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tion increases and agricultural production
depends on the vagaries of the monsoon and
in such cases, the Government must have
some power to regulate the supply and prices
of the essential commodities for the public.
For this reason the Government is empower-
ed to take action to see that public do not
suffer on account of abnormal rise in prices
and it is very essential that Government
must have some powers to control the dis-
tribution and prices of the essential com-
modities required by the masses.

Shri Kanwar Lal Gupta said about sugar.
I would like to draw his attention to the
present position. The advantage of decontrol
has gone to the masses. Last year the prices
of sugar were ruling high—Rs. 500 and even
Rs. 700 per quintal, But on account of de-
control the production has increassd and
now the prices have come down to Rs. 200
per quintal including excise duty. So if the
Government did not take that step at that
time, today the position would have been
different. So the action taken by the Govern-
ment at that time was wise. Without any
kind of consideration, they want to run
down the Bill. It isin the interests of public,
it is in the interests of the consumer, it is
in the interests of the producer and the result
is that the price of sugar is now Rs. 200 per
quintal.

Similarly, he has mentioned about wvege-
table oils. Last year when the crop was good,
the prices were going down. The Govern-
ment fixed the prices every fortnight. Every
fortnight they reduced the prices. Now
becauss of shortage of crop, prices of—
oilseeds are going up. In that case,in fairness
to the industry, they will have to increase the
price. But ] can say that in that year the crop
was better and prices were going down.
To-day our prices of wheat and other cereals
are going down. As prices go down, we will
not require such powers. Government want
only extension of this Act for 2 years through
this Bill. Having stated this, I want to make
some suggestions about production. The
present policy of controlling the industrial
production  requires changes,—drastic
changes, 1 must say. At present every appli-
cant has to apply to the Government for
setting up an industry. For getting a licence
it takes 2 years and after 2 years he starts
the factory and it takes another 3 years at
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least to bring in production. These 5 years
go away. Meanwhile the demand goes on
increasing and it is bound to increase further
and so development of industries have to be
faster. TIn such circumstances this waste of
time for the application being scrutinised and
then issue of licence etc., requires changes.
Government should follow a policy by which
they may call the parties, the entrepreneurs
who are interested in certain schemes of
production and invite them, discuss with
them and take immediate decisions on the
spot. As such the industry can expand
faster, The production can be increased.
Surplus can be created which is very essential.
This surplus will remove the necessity of such
Bills. T want to stress that our effort should
be to increase more production and remove
all the hurdles in the way of increasing pro-
duction.

Sir, I remember how in Punjab this pro-
blem was tackled. We should take the ex-
amples of such States where such steps have
been taken. When Mr. Pratap Singh Kairon
was the Chief Minister of Punjab one of my
friends wanted to put up a factory in Punjab.
He was not known to the Chief Minister,
Mr. Pratap Singh Kairon. He took an in-
troduction letter. He went to him and said
‘I have come for putting up a factory in your
State. This is my introduction letter.” He
said ‘I am very happy you have come; I
don't require any introduction letter because
you-have come to my State to put up in-
dustry.That is more than enough.' He saw
the application. He called the party after one
month. This party went after one month.
At that time he called all the concerned
Ministers, he discussed the matter with them,
the project was finalised and factory work
started and within 1§ years the factory
went into production. That policy has deve-
loped the industries in Punjab to a very
great extent. I think Government should
follow such policies by which production
can be increased and shortages can be re-
moved. More production can solve our
problems and it will create more employ-
ment opportunities and it will also bring
in more revenue to the Government. This
is a policy which I think is very essential and
should be followed.

With these words, Sir, I support the Bill,
Thank you,
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*SHRI S. KANDAPPAN (Mettur): Mr.
Chairman, Sir, before 1 speak on the Bill
seeking to extend the life of the Essential
Commodities (Amendment) Act, 1964 for a
further period of two years, 1 would like to
say a few words on the Resolution moved
by my hon. friend, Shri Kanwarlal Gupta,
disapproving the issuance of Ordinance in
this regard. The hon. Minister could not give
a convinging reply to all the points raised
by Shri Kanwarla Gupta and others. All
he said was that there was np time to get
this legislation passed by the Rajya Sabha
and so he had to take recourse to the Ordi-
nance. I deprecate strongly this kind of
legislative practice.

According to our constitutional provisions
Ordinances are to be issusd only in excep-
tionally emergent and unavoidable situations.
It is highly improper to use this as an instru-
ment for bypassing the Parliament or for
evading a debate in the Parliament or for
carrying out the whims of the Government
at their convenience. It is aiso wrong to
promulgate Ordinaness indiseriminately on
all and sundry issues. I would point out
that twisting the provisions of our Constitu-
tion to suit the convenience of Government
is utterly untensble. This runs counter to the
letter and spirit of the relevant constitutional
provision. This is not the maiden attempt
of the Government in issuing such an Ordi-
nance. In the past they have issued so many
Ordinances, in this manner. 1 want to say
that this should be condemned outright.

In recent months we have seen that due
to palmly of time the legislative proceedings
of the Parl tare ted peremptorily
and sometimes rushed through most ruth.
leasly, If the Goverament want to find a
remedy for this kind of unseemly haste in
getting laws passed by the Parliament, firstly,
they must part with a substantial portion of
the vast powers which they have arrogated
to themselves unduly, They should confine
themselves to cardinal activitics, which will
enable them to utilise the available parlia-
mentary tims judiciously. They should share
the sinows of governmental power with all
the authorities concerned with administration
in the country. Then, there will be greater
opportunities for a purposeful debate in the
Parliament, Otherwise, the duration of the

" ® The original speech was delivered in Tamil.
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sessions of Parliament should be so increased
as to have worthwhile deliberations on im-
portant matters. If we rush through legisla-
tive and other issues in the Parliament without
giving deep consideretion to the issues in-
volved, we will be losing our democratic
moorings. The Parliament is hustled through
a lethora of laws and frequently we are being
reduced to the position of a rubber stamp
to put the seal of approval on whatever the
Government have alrcady done outside the
precincts of Parliament. This is surely a
death-knell to our democratic system of
functioning. If the Government persist in
doing so, they will be acting in a most un-
civilised way. It is not proper and it is also
not good for the country. We will be cutting
at the very roots of the foundations of demo-
cracy in our country.

Now, I would briefly refer to this Bill under
discussion. There can be only one aim for
controlling the free-market in our country.
We should regulate the free-market opera-
tions with a view to preventing the creation
of artificial scarcities and to curb the tendency
of the traders to indulge in black-marketing,
hoarding and profiteering, utilising the mani-
fold opportunities which the free-market
offers. While we are trying to hold in leash
the free-market, we should ensure that these
regulations should not by themselves lead
to the creation of undesirable and anti-social
activities which they seek to curb.

So far as this Bill is concerned, T would
emphatically say that the people consider
it only as a punitive measure and not as a
regulatory one. From our past experience
of Government'’s implementation of this act,
we know that the objective of regulating
production and distribution of essential
comoodities has not been fulfilled. I would
like to enumerate one or two examples. Many
hon. Members, who preceded me, referred
to cement, sugar, yarn, cloth and so many
other essential commodities.’ The hon. Minis-
ter will in all probability put forth the plea
that there is no direct connection between
the extension of the life of this Act and the
issues raised by the hon. Members. I would
say categorically that the Government have
failed in proper enforcement of the provisions
of this Act, because they have never made a
replistic assessment of the prevailing situa-
tion in different regions and States at any
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given moment in regard to anyone particular
commodity and the problems connected with
it. If you had realised the importance of this
kind of an impartial assessmentand functioned
effectively, then the problems faced today by
the States would not have been there. There
would also have been impressive progress in
the overall situationt hroughout the country.

Mr. Chairman, take, for example, sugar,
My hon. friend, Shri Tapuria, who spoke
earlier, said that the production of sugar has
gone up. But all of us are aware that the
price of sugar has not come down as a con-
sequence. In this matter, the Tamil Nadu
Government had discussions with the Central
Government. They have repeatedly stressed
this point that the price of sugar fixed for
Tamil Nadu is higher than that fixed for
other States, but the Central Government
in all their obduracy have rejected this plea.
On account of this the excise duty has gone
up, leading to rise in price of open market
sugar. The common people are not in a posi-
tion to pay that much. At the same time,
the stock of sugar in the factories is getting
piled up and in fact the factories are facing
a crises; some of them are not even able to
operate. In the ultimate analysis, the agri-
culturists are affected adversely. The control
which has set this dangerous trend cannot be
called a beneficial one. If it is to be really
a fruitful control, then it should take into
account the prevailing situation in regard
to each commodity at any given time and
place. Within the framework of powers
granted to the Central Government by this
law, these regulations should be formulated
after a thorough study of the problems of the
regions on the spot; but I don’t think this
is being done systematically.

Some years ago, when the Government of
Gujarat was confronted with the problem
of upward trend in edible oil prices, in order
to cope with the alarming situation there, the
Central Government under this very Act
permitted the State Government not to.export
the edible oil but to stock them in substantial
quantities within the State with a view to
arrest the rise in prices. Later on, when
some other States were also faced with a
similar problem and wanted to take some
precautionary steps, the Central Govern-
ment did not give the necessary permission. .
Why I am referring to this is that each State
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is confronted with a particular problem of
its own in regard to one commodity or the
other within its area. Day before yesterday,
the Minister of Tamil Nadu in charge of
handlooms in a speech referred to the imme-
diate necessity for stopping the import of
mill cloth from Bombay and Gujarat in
order to give protection to handloom pro-
ducts. The Central Government may con-
sider that it is not such an innocuous issue.
I have referred to this only to draw the atten-
tion of the Central Government to the gravity
of the problem of handloom weavers in our
State. The problem of each commodity
should be looked into in the light of the
situation obtaining at any given time and
place.

I wish to say that if the Government want
this Act to be construciive and wholesome,
then they must implement it after proper
consultations with the State Governments
and after studying the circumstances pre-
vailing in any region or State in regard to
each commodity. This measure would have
become a welcome measure and a laudable
legislation if it had becn drafted in consulta-
tion and with the approval of the State
Governments and also if the powers of imple-
mentation had been entrusted to the State
Governments., From their past experience,
the common people feel that this is only a
punitive measure to punish the wrong-doers
and not a constructive piece of law which
will benefit them. I request the hon. Minis-
ter to see to it that this Bill becomes an
effective legislative instrument to offer succour
to the suffering millions of the country.

it %o Yo ¥ (gforar) : wwmfy
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T & 1 S for oy Tordfichig & o T
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o F AN 98T 99 E--TdT
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FTRAG F T BT T A g | a8
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SHRI SRINIBAS MISRA (Cuttack):
Sir, although I agree with Mr. -Gupta that
this ordinance should not have been issued
in the mammer in which it has been done,
still { disagree with some of the members
who say that this Bill is unwarranted and
unacceptable.  Firstly, the Ministry should
have known previously that sections 12A
and 8A are about to expire and that the 1964
Act was about to expire on 31st December,
1969. They should have been pre-warned
and the Bill for extension shovld have bean
breught in the House when it was in session,
That is a very serious lapse. They are again
and again Tesorting to this ordinance method
in order to do something which should have
been done earlier.

Regarding the other two, T have another
objection. When they say that the 1964
Act is being extenced, in the Bill itself the
1964 Act should have been given. Under
the presssre of work in this House, hon.
Meémbers are required to look at the 1964
Act. And that is not the otiginal 1964 Act
bedause amendments have been incorperaset
in the Act itself. The 1964 Act itself says
that it will expire in 1966. So, that Act should
have been given in the Bill itself,

First of all, 1:do net know whether the
Ministry or this Government conssl s mstrolo~
gers for the purpose of ascertaining the
changing views of the people of India. But
I @ sure that somme of Yhem conslt i
astrologers for claction and ‘Ministey pur-
poses. When in 1964 this Bill came up, on
behalf. of my Perty it was stated tthat fhere
are some of the criminals in the Treasany
Benches still unhung. I s.ill repeat it. Because,
at that time the stand of my party was that
there shoull be full control of wessential
commhedities. They were too late in-doing so.
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At that time it was Shri C. Subramaniam who
was piloting the Bil. As you know, many
of them who were in the Treasury Benches
then have been hung by the electorate, though
some-of them have tried to come back through
the backdoor; stilt, thoy have beecn harmed.

h is to control the black
market, to control the money bags who try
to get through various alleys to get profit
to the detriment of the people at large. So,
this power should be with the goverament.
Government have sought to take it only for
two years in 1964, three years in 1966 and
now for another two years. Perhaps, this
time the astrologers might have told them
that the people of India will give up black-
marketing once and for all in two years.
Otherwise, how do you explein first two
years, then three years and then again two
years? The hon. Minister must have been
told by some astrologer that the capitalists
of India, the corrupt traders ef India (not
al traders) will give up blackmarketing and,
hoarding within two years. Otherwise, why
don't they make it part of the permanent
statute? This power should be with the
government because blackmarketing will
continue so long as capitalists continue in
this country,

It has been argued by Shri Tapuriah that
if there is more demand, if the demand out-
strips supply, then the prices will rise. That
is correct. But the purpose of this Bill is to
increase supply, to force the hoarder to
release the supply. Itis they who somehow
suppress the supply, hoard it, and that is
why the demand rises.

It has been argued rather very vehemently
by the spokesmen of the Swatantra Party
for the ladder. But we representing the ordi-
nary people are for the queue. Wa want the
queue. We do not want anybody to jump
the queue: We do not want to allow anybody
to touch the ladder to jump the queue. We
want the queue.

It is true that bribery and corruption should
be controlled. It is a matter of detailed
administration. Bhri Randhir Singh and
others have referred to dafects in administra-
tion. Everybody ¢ould welcome them. We
all condemn defects in administratjon. But
80 far as the question of giving power to the
Central and State Governments for punishing
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Anack on
Shri Jysti Basu (st.)

the offenders summarily is concerned, I
agreo that it should be there, I welcome this
Bill, though it is belated.

STATEMENT RE: ATTEMPT ON THE
LIFE OF SHRI JYOTI BASU

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B CHAVYAN): Mr. Chairman,
Sir, according to information received from
the State Government, there was a deplorable
incident at the Patna Railway Station today
at about 8.15 A.M. when as unknown assai-
lant fired a shot at Shri Jyoti Basu. Shri
Jyoti Basu escaped unhurt, but one Ali Imam
who had come to receive him was hit by &
bullet and was killed. The assilant made
good his escape. Immediate investigation
was underiaken and ome Surendra Prashad
has been arrested by the police on suspicion.
Investigation is in progress.

1 spoke to the Chief Minister, Bihar, this
morning and requested him to make a
thorough probe into the matter. The State
Government have informed me that necessary
security arrangements have been made for
Shri Jyoti Basu. Arrangements have also been
made to maintain peace in the town. I also
spoke to Shri Jyoti Basu and expressed my
deep concern. 1 am sure, the House will join
me in unreservedly condemning resort to
violence which undermines the very basis of
democracy and democratic institutions.
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